BOMBAY ACT No, XI OF 1953
[ Tre Bomeay CineMas {REGULATION) ACT. 19531 |,

(This Act received the assent of the Governer on 15th April 1953 assent was
first published in the Bombay Government Gazette, Part 'V, on the 17fh April 1953

Amended by Bow. 38 of 1955 ;
Adapted and modified by the Bombay Adaptation of Laws (State and
Concurrent Subjecis) Order. 1935
. Anmiended by Bom. § of 1958,
Aduapted and modificd by the Mabarashtra Adaptation of Laws. (State and

Concurrent Subjects) Order, 1960. .
Amended by Mah. 12 of 1960. '
" .., 19o0f 1961.

. W .. 20f 1873

2 34 of 1975 {1-12-1975)*
39 of 1976 (5-&-1976)*

) .7 of 1987 (1--1-1987)*

v o 20 0f 1991 (26-8- 1991

An Act to provide for regulating exhibitions by means of cinematographs and
the licensing of places in which cinematograph films are exhibited in the
?[ State of Maharasitra J. . :

WHEREAS it is expodiect to provide for rugulating oxhibitions by mearns
of cinematographs ard the licensing of plaves in - which cinematograph
filmas are exhibited in the 2[State of Maharashtra); It is hereby enacted as

foilows :—- :
1. () This Act may be called the Bombay Cinemas ( Regulation ) Act, Short tide.
!953_‘ _ : o commence-
3(2) It extonds to the whole of the State of Maharashtra. | nehl

(3) It shall come into force 4[in the pre-Reorganisation State of Bombay]

on such date as the State Government may, by notification in the Official

%’f@-@azerre. Slappoint; and in the remaining part.of the State of Maharashtra

1960, it shall come into force on the commencemcnt of the Bombay Cinemas
(Regulatic (Extensior and Amendment) Act, 1960].

2. In tids Act. unless ‘th_ere is anything repugnant in the subject  OF P ums
context.— .

(a) “cinematograph” includes any apparatus for the representatior of
maoving picturcs or series of pictures; ki . _ R

{b) “iicensing  authority” means the authority empowered to grant
icences under section 4 ; g ©°

(¢} "place” includes a houss, building, tent and any description of
transport, whether by sea, land or uir; - '

() “proscibed” means prescribed by rules made under this Act.

3. Save us otherwise provided in this Act, no person shall give an exhibition Cinsro,
by .meuns of a4 cinemetograph eclsewhere than in a plice licensed . under grarhedshi
this Aci or otherwise that in corapliance with any conditions and restrictions [‘!;’gﬁﬁ&
imposed by such licence. R

1 For Stateraent of Obiects and Reasons, see Bombay Government Gazcite, 1952, Part V, puge 225.

3 Thise words were substituted for the words “State of Bombay” by Mah. 12 of 1960, 5. 3.

3 Spb-gection(2) was substituted for the oxiginal, i6id., s. 4 (i)

"4 These words were inserted, ibid., s. 4 {ii).
* This porlion was substituted for the word “appoint”, ibid.
+ This Act was extended to, and shall by virtue of such extension be in force it the rest of the
State of Maharashtra (vide Mah. 12 of 1960, 5. 2). :
* This indicates the date of commencement of Act.
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Licewsing 4. The authority huving power to grant licences under this Act, shail
wribority! be—

() in Greater Bombay, the Commissionet of Police, Greuster Borabay;

(i) in other areas for which a Commissioner of Police is appointed Bom.
under scction 7 of the Bombay Police Act, 1951, such Commissioner: and iﬂ?ﬂ]
(iii) clsewhete, the Disteict Magistrate : o3,
rovided that the State Government may, by notification in the Officiuf
Gazette, constitute for the whole or any part of the ![State of Muharastira)
such other authority as it” may specify in the iiotification to be licensing
authority for the purposes of this Act. _ - :

Resteetions 5. (1) The licensing authority shall not grant a licence under this Act
-on powess of unless it iz satizfied that—
‘mgf ~ (a; the rules made uader this Act have been substantially complied
with; and
(h; adequaie precautions have been’ taken in the place, in respect of
which the licence 1s to be given, to provide for thc safety of peisons

attending exhibition therein. e

(2) Subjsct to the provisions of sub-section (I), thé lcensing avthority
may *with the previous sanction of the State Government] grant licences
uader this Act to such persons as that autboriiy thinks fit 3fon payment of
such fees.] and on such terms und conditions and subject tc such restiig-
tions as imay be prescribed ‘o1 may, after recording in writing its reasons
thercfor, refuse to grant any such lizence. ] ;

(3) Th: Staiec Governvaent wmay, from tiue to time, iSsue directions 1o
licenscos generally or te any licensee in perticular for the purpose  of
regulaiing the oxhibition of any iile ¢r elass of films so that scientific
films, films intended for educatioral purposes, films dealing with pews
and current evenis, documentary films or indigenous films seccure an
adequatz oppoctunity of being exiibited, and where any such divections
have been issued, those directions shall be deemed to be additional con-
ditions and restrictions subject to which the licence hLas beea granted.

Powerof 6. (1) The Siate Gevernment in respect of the whole S5[of th: ¢[State
Statcof Maharasbira] [or any part thereof or the licensing avthority in respect
Goverzment of the gzrea within its jurisdiction, may, if it is of opirion that any ~ film
m;‘“éwhich is being publicly exbibited is likely to cause a breach of public
sawspend order, by order, suspend the exhibition of the film and during suck sus-
sxhibition pension such film shall be deemed to be an uncertified film *(in the area specified
L HBImsiy the order. | : o
in Sertain : !
oo (2) When an order under sub-section (I) bas been issued by the licens-
tng authority a copy thereof together with a statement of reasons therefor
shall forthwith be forwarded by the licensing authority to the State
Government and the State Government may either confirm dr annul the
order. :

1 These words were substituted for the words “Bombay area of the State of Mahar;s:!Ttra” oy
Mah. 12 of 1960,s5.5. - . '

* These words were inserted by Mah. 2 of 1973, s. 2.

* These words were inserted by Mah. 19 of 1961, 5. 2.

4 These words were added by Mah. 12 of 1969, s. & (if).

¢ These words were substituted for the words “of the State” by the Bombay Adaptation of Laws
%tatc and dfgloncun'en';!i f‘:‘:btj;ﬁ) Orlf.eer. 1?d536' Sch.b : .

¢ These words were substitul or the words “Bombay area of the State of Maha Y b
MO 12 0581950' s‘__ri”‘ i Y o ate o rashtra”™ by

? These words were substituted for the words “in the State, or area as the case may be™
by the Bombay Adaptation of Laws (Stats and Concurrenwubjects) Order, 1956, Sch.
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{3) An order made under sub-section (I) shazll. unless it is annulled by the
State Government under sub-sccticn (2), remaln in force for a period of two inor:ths
from the date thercof but the Stuie Goveinment may, if itis of opinion that the order
should continue in force, extend the period of suspersion from time to time for
such further period as it thinks fit.

'

7. 2{{]) |If a cinesnziograph, or any plase licensed under this Ast, i3 used in Penaltics
contravention of the provisions of ihils Act, or of the rules made thereundes, or of e fr
conditions 7nd resiriciions upon or subjuct o which any licence has buen granted jontion
under this Act, 3[or if a cinematograph is uced by any person in any place of which of Act.
alicence granted under this Actis revoked or suspended under section &, or if any
person in charge of 2 cinematograph contravenes any of the conditions or resurict-
10ns imposec Dy an order of exemption made under scotion 10, then the owner, or
persor: in charge of the claematograph, or the occupler of the place, as well as the
managers, servanis or agents of tie person to whom the ltcence is granted, shall be
guilty of an offence; and shall, on conviction, [shall be purished wiih imprisoninent
for a term which may extend to thrce months or with fine which may extend to
five thousand rupecs or with both; and in the case of a continuing offence, a further
fine which may extend to five hundred rupees for each day during which the offence
continues after conviction for the first such offencg )

Provided that, a pereon to whom a licence is granted shall rot be guilty of an
offerice as aforesaid. if he proves that any offunce committed bty any pecson in his
employ-or on his benalf took placs without his knowledge and consent, and that the
employee or agent was 1ot actiag with his express or implied permiscion, urd that
he exercised all due difigince to prevent the commission of the offence orits
contizuation.] _

5[(2) If it appaars to ine couri taking cognizaace of an offence under this
Act, on taking such evidence a3 it may deem recessary, that the accused person
is giving an exhibitionin or at any pluace by means of a cinematograph without a
licence granted unde. this Act, or in contravention of any cordiiions and resnic-
tiors imposed by suchlicerce or by an oidur made under section 10, or when a
licence is revoked or suspended uader section 8, the court may order—

(a) that the place in or at which such cxhibition is beiug given shall be sealed
and

(b) that a cinemnaiograph together with the machinery, appliances and
“apparatus, if any, be seized and kept ia the custody of the licensing authority,
until.the complaint is firzlly disposed of.

(3) Where under sub-cection (2), the court makes ar order to sezl the place and
seize the cinematograph and the machirery, appiiances and apparatus, it may, in
that order, direct that the police shall render necessary help to the licensing authority
in complying with the order so made. .

(4) Where any such accused person has been convicted for contravention of the
provisicns of the Act, the cinematograph and the machinery, appliances and apparatus
seized under sub-section (2) may be forfeited to the State Government, and in case
where such person is acquitted or discharged, the licensing authority shall remove
the seal of the place sealed under sub-section (I) and the cinematograph and the
machinery, appliances and apparatus seized and kept in the custody of the licensing
-authority, shall be returned to him.]

! Section 7 was substituted for the original by Mah. 19 of 1961, s. 3.

* Section 7 was renumbered as sub-section (1) thereof by Mah. 20 of 1991, s. 2,

* This portion was inserted jbid, s. 2(a). . ,

¢ This portion was substituted for the portion beginning with the words “be punished with fine”
and ending with the words “fitst suc?l offence” by Mah. 34 of 1975, s. 2.

® Sub-sections (2), (3) and (4) were added by Mah. 20 of 1991, s. 2 (b).
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8. {p the event of any contravention by the holder of a licence ¢f any of the
Power to provisions of this Act or the rules made thereunder or of any cof the conditions
revoice of or restrictions upon or subject to which the licence has been granted to him under
sﬂfp"fél this Act Yor of zny of the conditions or restriciions imposed by an oider of exemp-
"™ tion mude under section 10]. or in the event of bis conviction of an offence under
section 7 of this Act or section 7 of the Cirematograph Act, 1952, 2[or on receipt
of recommendation from the Collector urnder section $ I of the Bombay Entertain-
menis Duty Act, 1923,] 3the licensing authority may by order revoke the licence

or suspend it for such period asit may think fit] 4[but such order shall not take XXXVH

effect until the period of appeal presciibed against such order bas expired :] ?2%915922'3

Provided that, ne licence shall be revoked or suspended, unless the hclder
thereof nas been given reasonable cpportunity to show cause.]

S{8A. Any person aggrieved by an order of a licensing authority refusing to
Apgpeal, grant 2 licerce, or revoking or suspending uny licence under section 8, may, within
- such pericd as meay be prescribed, appeal to the Statc Goverement; and the Stats
Government shall on such appeal, make such order as it thinks just and proper,

and suck order shall be final.

t These words and figures were inserted by Bom. 38 of 1955, s. 3.

* These words, figures and letter were inserted by Mah. 7 of 1987, S. 15.

s Thege words were substituted for the words “the licensing authority may revoke the licence
by Mah. 34 of 1975, s. 3{a).

¢ These words verv added, ibid,. «. 3(b).

* This proviso was added by Mah. 12 of 1960, s. 8,

s Seciions A, ¥B and 8C were inserted, ibid., 5. 9.







